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Under the scheme of the Terrorist Affected
Areas (Special Courts) Act, 1984, the
classification of offences is on the basis of The
nature of offences and not on the basis of
persons alleged to have committed those
offences. Certain offences are mentioned in
the Schedule to the Act! und persons
committing these offences in a terrorist
affected areas are treated equally. Thus, no
distinction has been made between one
offender and the other offender committing
the same offence.

It is not correct to say that real case relating
to actual terrorists are kept pending. The cases
are taken up by the Special courts for trial
according to the roster fixed by the Presiding
Officers of the Special Courts.

(b) According to the available information
as on 22nd March, 1985 the number of trials
which have so far been completed by the
Special Courts in Punjab is 1976 The numher
of cases which have ended in conviction after
trial is 1785. Of the cases resulting in
conviction, the number of cases in which
accused are reported by the Stats Government
of Punj-.b to have confessed the charges is
744. The number of cases in which appeal has
been preferred by the Governemnt is 15.

(c) As on 22nd March, 1985, the number
of cases which were pending in the Specia]
Courts in Punj-b is 3264. The number of
accused involved in the pending cases is
being collected and will be laid on the Table
of the House.

Formation of Commitee consisting of
British M.Ps, to revive the 0-called
""Kashmir issue"

1282. SHRI CHATURANAN MISHRA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government's attention has
been drawn to a news report which appeared
in the Indian Express of the 16th March, 1985
regarding certain.Members of the British
Parlament having formed a committee to
revive the so-called "Kashmir issue"; and

(b) if so, what are the details thereof and
Government's reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHID ALAM KHAN): (a) Yes,
Sir.

(b) According to available reports, some
British Members of Paliament participated in
a meeting held on 13th March. 1985, in
London at which a decision was reportedly
taken to form a so-calleii Committee on
Kashmir

The State of Jammu and Kashmir is ur.
integral part of India. The holding of such) a
meeting and the participation of British MPs
in it are, therefore, both objectionable and
regrettable

Our High Commission in London ha<
been i" touch with all concerned in this, regard.

AH ey wETl @A § W H7
TRAY

1283 ® ZIWIT AN YET:
Tl 9A WA 4 A4 T FA T
f& -

(%) zw ¥ fyad &= = W
CIECTRIERS VI iEL S I e
I q Wy 0 il uaT 330 2
wi

(=) I HRT FI FTH HTA ¥
forr w7 2 41 wEH T A R
7

UEA! WA H Tvw A7 (A
%o Wvo murAR) o (%) A (7r) T
% fiem de adql ¥ wgdt var qimom
Al 7 wiGaww WL dea w w
gt § AT H el IYered Wi F
Hq(fq wTwrr Aoy qqr wEdr 2
dAl W FHEHT ® AT FA1 FI
57 TEA T o0 WA AT FHT
fer w7 7 & ooy AT T OOEEA
qriy e wEww, S aEe



137 Written Answers

TATT FAEw A4 widir WA
afas AT WIEET FAFA I
® 3\ WEh A= # gadre aql F
AT GARA F A FEww § o3
oy afesdt & FEETT  qAr,
nifews =7 & fraF gt % fao waw
Fat saws satfas 570w
faegm adwia s faaor s wiT 7

Development of Environmeng of Tndustrial
Cities .,

1284, SHRI RAMKRISHNA MAZUM-
DER: Will the PRIME MINISTER b
pleased 1o stote:

(a) whather Governmeny have  any
proposal of time-bound programme  for
the development of environment of indus
trial cities and all the capitals of the
Stafes in the country: end

(b) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY ©OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) No.
Sir.

(k) Does ro! arise.

Inplementatiog  of the Mandal Commis-
sion Reporf

12¥5. SHRI V. GOPALSAMY,
SHR! L. GANESAN.

Wil the Minister of HOME AFFAIRS
be pleased to refzr to the reply to Starred
Quesiion 432 given in the Rajya Sahha on
the 23rd August, 1984 and siate:

(23 whether Government  have since
clicnied public opinion on the list of back-
ward classes recommended by the Man-
dal Commission;

(5} whether Government huave receiv-
ed comments from all State Government
on the Mandul Commission Report.

(<% if nol. the Siate Government which
Tave not yet forwarded their comments;
and

(d) what steps are being taken hy the
Central Government 1o implement  the
Manda! Commission report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
fa) 1o (c) Ths medalities for eliciling
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public opinion on the Report of Mandal
Commission are under consideration of
the Government. Commentd flom most
of the State Governments have been
received. However, final comments from
the Governments of  Bihar, Gujarat,
Kerala, Madhya Pradesh, Mahorashtra
and Rajasthan have nop yet been received.

(d) As indicated above, at this stag:,
modalities for eliciting public opinion are
being considered.

Construction of New Coflazes in the
ITDC Hotel @i Mahabalipuram

286, SHRI V. GOPALSAMY:
SHRI L. GANESAN:

Will the PRIME MINISTER be pleas-
¢d to refer o reply to Uustarred Question
2463 given in the Rajya Sabba on 2Ist
August, 1984 and state:

(a) wheiher wov  provision has besn
mude in the Sisth Five Year Plan for ad-
dition of new cottazes in the TTDC hotsl
at Mahabalipuram;

(by il s, whar afs the funds allotted
therefor;

(¢) what partion of the above Funds
has so far besn utilized: and
(d) if a0l whut

a2 the repsons thove-
for?

THE MINI3SUER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT)-
(a) to (d) No separale allocation exists
in the ITDCS Sinth Five Year  Plan
(1980 —R85) for sddition of new cottages
in jts Hotel ai Mahabalipuram. However,
a lump sum provision of Rs 100  lakhs
has been made for expansion of some
of the existing holcls and travellers' Jod-
ges, including Temple Bay Ashok Beach
Resort al Mababalipuram.

Construction of new cottages in th:
above Hote! is no! considered necessary
at this stage, as adeguate accommodation
has been provided by private sector,



